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Heard the learned counsel for the

Order dated 16,12.2003

parties and perused the materials available
on record,

In congideration of submissions made
by the learned counsel of both sides, we:
hereby direct the applicant to file a

-

representation before the Rewview Commitiee

wentilating his  gri

evancey within a period
of seven days from the date of receipt of
this order, against the notice of prematurs

retirement, Upon receipt of the said

representation, e as directed dllive-ther,
RM{L
\mmimi 5 mittee shall disgpose of the

v-u

same within a period of 45 days thereafter
through a reasoned and speaking order; after
which the ad interim order dated 7.3.2002

shall come to an end,
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With this, we dlispose of the O.A.
No costs.

Send copies of this order to
Regpondents and free copies of this order be

handed over to the learned counsel of both ?t.he

Sides. A A/E/\,
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